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WLBLIT. 544(3).—D<F EIBR, ATIGT Yaed IrEIH, 2005 (2005 BT 53) DI GRT 75 S IT-GURT (2)
% WUS () @ W UlSd SU-GRT (1) §RT Yawd WAl BT WART B §U AUGT YGu (IS UIERRROT &
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MEWT B USTAEr HaT i Gl doll ARHR AT & Wewll Bl Wl & Her) | R, 2014 © |

(2) U TSUF W UBHRME B ARG DI Ugd A |

2. T YIEERY] (ISR YRIdR0T & Wewdi @] UGmaier Ud 3ar @f Y[ ael AdeaRr A & Jawi
P el BT Har) A4, 2006 & = 5 & yga F=foRad P siawenfaa fear s
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giferxeT & fadl +f wew &1 ug | BT HbAl |
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi. the 30th July, 2014

G.8.R. 544 (E).— In exercise of the powers, conferred by the sub-section (1) read with clause (a) of sub-section
(2) of section 75 of the Disaster Management Act, 2003 (53 of 2005). the Central Government. in partial modification of
Disaster Management (Term of Office and Conditions of Service of Members of the National Authority and Payment of
Allowances to Members of Advisory Comunittee) Rules, 2006, the Central Government hereby makes the following
rules, namely:

1. Short title and commencement.—(1) These rules may be called the National Disaster Management Authority
(Term of Office and Conditions of Service of Members of the National Authority and Payment of Allowances to
Members of Advisory Committee Amendment) Rules, 2014,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the National Disaster Management Authority {Term of Office and Conditions of Service of Members of the
National Authority and Payment of Allowances to Members of Advisory Commitiee) Rules, 2006, after Rule 5, the
following rule shall be inserted, namely:—

“5A. — Removal.—If the Central Government deems it expedient so to do, it may remove from office any
member of the National Authority, at any time.”

[F. No. 44-23/2014-NDM-II]
G. V. V. SARMA, It. Secy.

Note : The principal rules were published in the Gazette of India vide notification number G.S.R. 598(E), dated the
27th September, 2006.
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NOTIFICATION
New Delhi, the 18th September, 2014

G.S.R. 669(E).—In exercise of the powers, conferred by the sub-section (1) read with clause (a) of
sub-section (2) of Section 75 of the Disaster Management Act, 2005 (53 of 2005), hereinafter referred as Act,
the Central Government hereby makes the following rules, further to amend the Disaster Mapagement (Term
of Office and Conditions of Service of Members of the National Authority and Payment of Allowances to
Members of Advisory Committee) Rules, 2006, namely:—

I. (1) These rules may be called the Disaster Management (Term of Office and Conditions of
Service of Members of the National Authority and Payment of Allowances 1o Members of
Advisory Committee) Second Amendment Rules, 2014,

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Disaster Management (Term of Office and Conditions of Service of Members of the National
Authority and Payment of Allowances to Members of Advisory Committee) Rules, 2006, for rule 3, the
following rule shall be substituted, namely:—


http://tfT.5R.ff

(v -T2 3 (i)] W T TE I 3

“3, Pay and service conditions.—(1) A person nominated as a member of the National Authority
shall be entitled the pay (less pension in the case of a retired officer), deamess allowance,
accommodation, medical facilities, travelling allowance, leave travel concession as admissible to a
Secretary to the Government of India and leave as admissible to a Government servant under the
Central Civil Services (Leave) Rules, 1972,

(2} A member of the National Authority who is designated as the Vice-Chairperson of the National

Authority under sub-section (3) of Section 3 of the Act, shall be entitled to pay (less pension in

. the case of a retired officer), dearness allowance, accommodation, medical facilities, travelling
: allowance, leave travel concession as admissible to the Cabinet Secretary.™

[F No. 44-23/2014-NDM-1I]
G.V.V. SARMA, Jt. Secy.

Note: The principal rules were published in the Gazette of India vide notification number G.S.R. 598(E),
dated the 27th September, 2006 and subsequently amended vide notification number G.S.R. 544(E),
dated the 30th July, 2014.
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